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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
SECOND SESSION

THE KARNATAKA STAMP (AMENDMENT) BILL, 2023
(LA Bill No. 22 of 2023)

A Bill further to amend the Karnataka Stamp Act, 1957.

Whereas it is expedient further to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) for the purposes herein after appearing;

Be it enacted by the Karnataka State Legislature in the Seventy fourth
yearof the Republic India as follows:-

1. Short title and commencement.- (1) This Act may be called the
KarnatakaStamp (Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of section 30.- In the Karnataka Stamp Act, 1957,
(Karnataka Act 34 of 1957) (hereinafter referred to as the Principal Act) in section
30, in clause (a), for Article No. [52] (b) and the entries relating thereto, the following
shall be substituted, namely:-

“No. [52] (b) (Transfer of any interest secured by a bond, mortgage deed or
policy of insurance),

No. (56) if relating to paper bank guarantee and e-bank guarantee].-”
3. Amendment of the Schedule.- In the Principal Act, in the Schedule,-

(i) in Article 3, in column (3), for the words “five hundred rupees”, the words
“one thousand rupees” shall be substituted.

(ii) in Article 4, in column (3), for the words “twenty rupees”, the words “One
hundred rupees” shall be substituted.

(iii) in Article 5,-
(@) in clause (b), in column (3), the words “subject to a maximum of
rupees one thousand” shall be omitted;

(b) in clause (e), in sub-clause (ii), in column (3), for the words, “ten
paise”, the words, “fifty paise” shall be substituted, and for the
words “subject to a maximum of rupees twenty thousand but
not less than rupees Five hundred”, the words “but not less than
rupees Five hundred” shall be substituted;

(c) in clause (i-d),-

(i) in sub-clause (i), in column (3), for the words, “RupeesOne
hundred”, the words “Rupees Five hundred” shall be
substituted; and

(ii) in sub-clause (ii) for the entries in column (3), the the
followingshall be substituted, namely:-

“Rupees Five hundred and in addition Rupees Five hundred for
every Rupees ten lakhs or part thereof in excess of Rupees ten
lakhs, subject to amaximum of Rupees Ten lakhs.”;



(d) in clause (i-e),-
(i) in sub-clause (i), in column (3), for the words, “Rupees One
hundred”, the words, “Rupees Five hundred” shall be
substituted; and
(ii) in sub-clause (ii)), for the entries in column (3), the following
shall be substituted, namely:-
“Rupees Five hundred plus rupees hundred for every rupees
one lakh orpart thereof, in excess of rupees one lakh.”
(e) in clause (j), in column (3), for the words, “two hundred rupees”
the words, “five hundred rupees” shall be substituted.
(iv) in Article 6,-
(@) in clause (1),-
(i) in sub-clause (i), in column (3), for the figures and words, “0.1
percent”, the figures and words “0.5 percent”, shall be substituted;

(ii) in sub-clause (ii), for the entries in column (3), the following
shall be substituted, namely:-

“0.5 percent of the loan or debt amount”;
(b) in clause (2),-

(i) in sub-clause (i) in column (3), for the figures and words, “0.1
percent”, the figures and words “0.5 percent”, shall be substituted,;
and

(ii) in sub-clause (ii)), for the entries in column (3), the following
shall be substituted, namely:-

“0.5 percent on the loan or debt amount”.

(v) in Article 8, in clause (b), in column (3) of, for the words “one hundred
rupees”, the words “two hundred rupees” shall be substituted.

(vi) In Article 10, for the entries in column (3), the following shall be
substituted, namely:-

“Rupees Five thousand for every rupees ten lakhs or part thereof subject toa
maximum of rupees One Crore.”

(vii) In Article 11, in clause (b),-

(@) in sub-clause (i), in column (3), for the words and figures
“3/4 % of the amount or market value”, the words and
figures “1 % of the amount or market value.”, shall be
substituted;

(b) in sub-clause (i), for the entries in column (3), the
following shall be substituted, namely:-

“1 % of the amount or market value.”; and
(c) in sub-clause (iii), for the entries in column (3), the
following shall be substituted, namely:-
“1 % of the amount or market value.”



(viii) in Article 12,-

(@) in clause (a), for the entries in column (3), the
following shall be substituted, namely:-

“Two Rupee for every one hundred rupees or part thereof

subject tominimum of rupees one hundred.”; and

(b) in clause (b), for the entries in column (3), the
following shall be substituted, namely:-

“Two Rupee for every one hundred rupees or part thereof

subject tominimum of rupees one hundred.”

(ix) in Article 14,-

(@) in clause (b), in column (3), for the words, “One hundred
rupees.”, the words “Five hundred rupees”, shall be
substituted; and

(b) in clause (c), in column (3), for the words, “One hundred
rupees.”, the words, “Five hundred rupees”, shall be
substituted.

(x) in Article 17, in column (3), for the words “Five hundred rupees.”, the
words, “Two thousand rupees”, shall be substituted.

(xi) in Article 19, in column (3), for the words “Two hundred rupees.”,the
words “Five hundred rupees”, shall be substituted.

(xii) in Article 20,-
(a) in clause (4),-

(i) in sub-clause (i), in column (3), for the words, “three percent”, the
words, “five percent” shall be substituted and for the words “An
amount equal to one per cent”, the words, “An amount equal to
five per cent”, shall be substituted; and

(ii) in sub-clause (ii) in column (3), for the words, “three percent”,
the words “five percent” shall be substituted, and for the words,
“An amount equal to one per cent”, the words, “An amount equal
to five per cent”, shall be substituted;

(b) in clause (6), for the entries in column (3), the following shall be
substituted, namely:-
“Two rupee for every one thousand rupees or part thereof
subject to a maximum of rupees five lakhs.”;
(c) in clause (7), in column (3), for the words “three percent”, the
words “five percent”, shall be substituted.
(xiii) in Article 21,-
(@ in clause (i), in column (3), for the words, “five rupees”, the
words, “twenty rupees” shall be substituted; and
(b) in clause (ii), in column (3), for the words, “ten rupees”, the
words, “fifty rupees”, shall be substituted.

(xiv) in Article 22, in clause (b), in column (3), for the words “five hundred
rupees”, the words, “one thousand rupees”, shall be substituted.

(xv) in Article 25, in column (3), for the words “one hundred rupees”, the
words “five hundred rupees” shall be substituted.
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(xvi) in Article 31, in column (3), for the words “one rupee”, the words “ten
rupees” shall be substituted.
(xvii) in Article 33, in clause (a), in column (3), for the words “One thousand
rupees”, the words, “Five thousand rupees”, shall be substituted.
(xviii) in Article 34,-
(a) in clause (c),-
(i) in sub-clause (i), in column (3), for the words “ten rupees”, the
words “fifty rupees”, shall be substituted;
(ii) in sub-clause (ii), for the entries in column (3), the following shall
be substituted, namely:-
“Fifty rupees plus five rupees for every rupees one thousand or
part thereof in excess of rupees one thousand.”;
(b) in clause (d),-
(i) in sub-clause (i), for the entries in column (3), the following shall
be substituted, namely:-
“Rupees fifty for every rupees ten thousand or part thereof.”; and
(ii) in sub-clause (ii), for the entries in column (3), the following shall
be substituted, namely:-
“Rupees fifty for every rupees ten thousand or part thereof.”
(xix) in Article 39,-
(a) in clause (a),-

(i) in sub-clause (1), in column (3), for the words “Rupees one
thousand for each share”, the words “Rupees Five thousand for each share.”,
shall be substituted;

(ii) in sub-clause (2), in column (3), for the words “Rupees five
hundred for each share.”, the words, “Rupees Three Thousand for each share.”
shall be substituted;

(b) in clause (b), in column (3), for the words “Rupees two hundred
and fifty for each share”, the words “Rupees One thousand for each share.”,
shall be substituted; and

(c) in clause (c), in column (3), for the words, “Rupees two hundred
and fifty for each share”, the words, “Rupees One thousand for each share.”,
shall be substituted.

(xx) in Article 40.-

(a) in clause (B), in sub-clause (a), in column (3), for the words
“threepercent”, the words “five percent”, shall be substituted,;

(b) in clause (B), in sub-clause (b), in column (3), for the
words “One thousand rupees”, the words, “two thousand
rupees”, shall be substituted,;

(c) in clause (C), in sub-clause (a), in column (3), for the words
“three percent”, the words “five percent”, shall be substituted,
and

(d) in clause (C), in sub-clause (b),in column (3), for the words
“Onethousand rupees”, the words “two thousand rupees”, shall
be substituted.

(xxi) in Article 40-A,-

(a) in clause (A),-

(i) in sub-clause (a), in column (3), for the words “One thousand
rupees”, the words “five thousand rupees”, shall be substituted,;
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(ii) in sub-clause (b), for the entries in column (3), the following
shall be substituted, namely:-

“Rupees Five thousand plus rupees one thousand for every
rupees five lakhsor part thereof, exceeding rupees ten lakhs
capital amount, subject to a maximum of rupees Twenty five
lakhs.”; and

(b) in clause (B), in column (3), for the words, “three percent”, the

words, “five percent”, shall be substituted.
(xxii) in Article 41,-

(@) in clause (a), in column (3), for the words “one hundred rupees”,
thewords “five hundred rupees”, shall be substituted;

(b) in clause (b), in column (3), for the words, “one hundred
rupees”, the words “five hundred rupees”, shall be substituted;

() in clause (¢), in column (3), for the words, “one hundred
rupees”, thewords “five hundred rupees”, shall be substituted,;

(d) in clause (d), in column (3), for the words, “two hundred
rupees”, thewords, “one thousand rupees”, shall be substituted;

(e) in clause (f), in column (3), for the words “rupees fifty”, the words
“onehundred rupees”, shall be substituted;

(f) in clause (g), in column (3), for the words, “rupees fifty”, the
words “one hundred rupees”, shall be substituted; and

(g) in clause (h), in column (3), for the words, “two hundred
rupees”, thewords, “five hundred rupees”, shall be substituted.

(xxiii) in Article 44, in clause (b), in column (3), for the words “one hundred
rupees”, the words “two hundred rupees”, shall be substituted.
(xxiv) in Article 45, in clause (c), in column (3), for the words
hundred”, the words “rupees two hundred”, shall be substituted.
(xxv) in Article 47,-
(@)in clause (a), in column (3), for the words "Fifty paise”, the words
“two rupees”, shall be substituted; and
(b) in clause (b), in column (3), for the words, “rupees two hundred”,
thewords, “rupees five hundred”, shall be substituted.
(xxvi) in Article 51, in clause (b), in column (3), for the words, “one hundred
rupees”, the words “two hundred”, shall be substituted.
(xxvii) in Article 52,-

(@) in clause (b), in sub-clause (ii), in column (3), for the words “one
hundred rupees”, the words “two hundred rupees”, shall be
substituted; and

(b) in clause (c), in column (3), for the words “one hundred rupees”,
thewords “two hundred rupees”, shall be substituted.

(xxviii) in Article 54,-

(@) in clause (i), in column (3), for the words, “Rupees One
Thousand.”, the words, “Rupees Two Thousand.”, shall be
substituted; and

(b) in clause (i), in column (3), for the words, “Rupees One
Thousand.”, the words, “Rupees Two Thousand.”, shall be
substituted.

(xxix) after Article 55 the following shall be inserted, namely ; -

“56. if relating to bank guarantee,-
(i) if relating to paper bank guarantee | Rupees three hundred
(i) if relating to e-bank guarantee Rupees two hundred

3

rupees one
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) to enhance the rate of Stamp Duty in certain cases and

to make a separate provision regarding levy of Stamp Duty on Bank Guarantee.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

KRISHNA BYREGOWDA
Minister for Revenue

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE
EXTRACT FROM THE KARNATAKA STAMP ACT, 1957
(Karnataka Act 34 of 1957)

XXX XXX XXX
SCHEDULE
XXX XXX XXX

3. Adoption deed, that is to say, any
instrument (other than a will), recording an
adoption, or conferring or purporting to
confer an authority to adopt.

Five hundred rupees

4. Affidavit,- including an affirmation or
declaration in the case of persons by law
allowed to affirm or declare instead of
swearing.

Twenty rupees

5. Agreement or its records
Memorandum of an Agreement,—

or

(a) xxx
(b) if relating to the purchase or sale of a
Government security

One rupee for every rupees ten

thousand or part thereof of the value of the
security at the time of its purchase or sale,
as the case may be, subject to a maximum
of rupees one thousand.

(e) If relating to sale. of immovable
property wherein part performance of the

contract,-

(i) xxx

(ii) possession of the property is not | Ten paise for every one hundred rupees or

delivered part thereof on the market value equal to
the amount of consideration subject to a
maximum of rupees twenty thousand but
not less than rupees five hundred

XXX XXX XXX
14. Cancellation of instruments.- (a)

Cancellation of any instrument previously
executed on which stamp duty has been
paid as per any article of the Schedule and
not otherwise specifically provided for by the
Schedule.

(b) Cancellation of any instrument executed
by or on behalf of the Central Government or
a Local Authority or other Authority
constituted by or under any law for the time
being in force or a body corporate wholly
owned or controlled by the Central
Government or the State Government.

same duty as on the original instrument if
such cancellation has the effect of
reconveyance of property already conveyed
by the original instrument:

Provided that, if the original instrument is a
conveyance on sale, then the stamp duty
payable on such cancellation instrument is,
as per article 20(1), on the market value of
the property as on the date of execution of
such cancellation.

one hundred rupees




(c) in any other case

See also agreement or its records or
Memorandum of an Agreement No.(5)(e)

(i) Release (No.45) Revocation of Settlement
(No.48-B), Surrender of Lease (No.51)
Explanation.- If the original instrument has
been subjected to determination of the
market value under section 45-A of the Act,
stamp duty on the cancellation of such
instrument shall be the same as determined
under section 45-A of the Act

one hundred rupees

17.Certificate of enrolment,- in the roll of
Advocates prepared and maintained by the
State Bar Council under the Advocates Act,
1961 (Central Act 25 of 1961)

Five hundred rupees

19. Composition-deed,- that is to say, any
instrument executed by a debtor, where by
he conveys his property, for the benefit of
his creditors, or whereby payment of a
composition or dividend on their debts is
secured to the creditors or whereby
provision is made for the continuance of the
debtors‘ business, under the supervision of
inspectors or under letters of licence, for the
benefit of his creditors

two hundred rupees

20.For Conveyance.-

(4) If relating to an order made by the High
Court or appropriate Tribunals or
appropriate Authorities under the
Companies Act, 2013, in respect of,-

(i) Amalgamation of Companies, including a

subsidiary amalgamating with parent
company
(i) Reconstruction or Demerger of a
company

Three percent on the market value of the
property of the transferor company, located
within the State of Karnataka and
transferred to the transferee company; or
An amount equal to one percent of the
aggregate value of shares issued or allotted
in exchange, or otherwise and in case of a
subsidiary company, shares merged (or
cancelled) with parent company and in
addition, the amount of consideration if
any, paid for such amalgamation; -
whichever is higher subject to a maximum
of rupees twenty five crores.

Three percent on the market value of the
property of the transferor company, located
within the State of Karnataka, and
transferred to the resulting company; or An
amount equal to one percent of the
aggregate value of shares issued or allotted
to the resulting company and in addition,
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the amount of consideration if any, paid for
such demerger or reconstruction;
whichever is higher subject to a maximum
of rupees twenty five crores.

(6) If relating to assignment of receivab les
by the originator to the special purpose
Vehicle (SPV), or by whatever name they are
called in the process of securitisation under

One rupee for every one thousand rupees
or part thereof subject to a maximum of
rupees one lakh.

securitisation and  reconstruction  of

Financial Assets and Enforcement of

Security Interest Act, 2002

(7)conveyance relating to Transferable | Three percent on the market value of the

Development Rights

Transferable Development Rights equal to
the market value of the corresponding
portion of the property leading to such
Transferable Development Rights, which is
the subject matter of conveyance; or
consideration for such conveyance;
whichever is higher.

21. Copy or extract,- certified to be true
copy or extract by or by order of any public
officer and not chargeable under the law for
the time being in force relating to the Court
fees:

(i) if the original was not chargeable with
duty, or if the duty with which it was
chargeable does not exceed five rupees.

(ii) in any other case

Five rupees

Ten rupees

22. Counterpart or duplicate.—of any
instruments, chargeable with duty and in
respect of which the proper duty has been
paid

(@) if the duty with which the original
instruments is chargeable does not exceed
five hundred rupees.

(b) in any other case

The same duty as payable on the
Original

five hundred rupees

25. Divorce,-instrument of that is to say,
any instrument by which any person effects
the dissolution of his marriage.
Dower,—Instrument of — See settle-ment
(No. 48)

Duplicate,—See Counterpart (No. 22)

One hundred rupees

31. Letter of allotment of shares,- in any
company or proposed company or in respect
of any loan to be raised by any company or
proposed company.

See also certificate or other Document (No.
16) Letter of Guarantee

See Agreement (No. 5)

One rupee

33 Memorandum of Association of a
company,—

(a) if accompanied by Articles of Association
under section 26 of the Companies Act,

One thousand rupees
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1956 (Central Act 1 of 1956)

(b) if not so accompanied

according to the share capital
company.

of the

The same duty as under Article (No. 10)

34. Mortgage deed,-

() When a collateral or auxiliary or
additional or substituted security, or by way
of further assurance for the above
mentioned purpose, where the principal or
primary security is duly stamped.

(i) for every sum secured not exceeding Rs.
1,000.

(ii) for every Rs. 1,000 or part there of,
secured in excess of Rs.1000.

(d) for hypothecation of movable property,-

If the loan or debt is repayable on demand

(i) where the loan amount does not exceeds
rupees ten lakhs

(ii) where the loan amount exceeds rupees
ten lakhs

Ten rupees

Ten rupees plus one rupee for every rupees
one thousand or part thereof in excess of
rupees one thousand.

rupees ten for every rupees ten thousands
or part thereof

rupees twenty for every rupees ten
thousands or part thereof, subject to a
maximum of rupees ten lakhs".

39. Partition.- -Instrument,- of, as defined
by clause (K) of sub-section (1) of section 2.
(a) where the property involved in the
partition is converted for non-agricultural
purpose or is meant for non agricultural
use.

(1) if the property is situated in the Rupees
jurisdiction of Municipal Corporation or
Urban Development Authorities or Municipal
Councils or Town Panchayats.

(2) If the property is situated in the areas
other than those mentioned in sub- clause
(1) above.

(b) where the property involved in the
partition is agricultural land

(c) where the property involved in the
partition is moveable or money

(d) where the property involved in the
partition belongs to any of the combinations
of categories mentioned in sub-clause (a), (b)
and

one thousand for each share

Rupees five hundred for each share

Rupees two hundred fifty for each share
Rupees two hundred and fifty for each
share

Maximum of the duties described in sub-
clause (a), (b) or (c) above for each share

40 Partnership.-
B. Reconstitution:—
(a) Where immovable property contributed

Three percent
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as share by a partner or partners remains
with the firm at the time of outgoing in
whatever = manner by such partner or
partners on reconstitution of such
partnership firm.

(b) In any other case

C. Dissolution of:—

(a) Where the property which belonged to
one partner or partners when the
partnership commenced is distributed or
alloted or given to another partner or
partners.

(b) In any other case

on the market value of the immovable

property remaining with the firm.

one thousand rupees

Three percent on a market value equal to
the market value of the property distributed
or alloted or given to partner under the
instrument of dissolution, in addition to the
duty which would have been chargeable on
such dissolution if such property had not
been distributed or alloted or given.

one thousand rupees

40A Limited Liability Partnership,- A.
constitution of Limited Liability Partnership,
or conversion of firm /private
company/unlisted public limited company
into limited liability partnership,

(a) where the capital does not exceed rupees
ten lakhs

(b) where the capital exceeds rupees ten
lakhs; for every rupees five lakh of part
thereof exceeding rupees ten lakhs

B. Reconstruction or amalgamation of

Limited Liability Partnership

Rupees one thousand

Rupees one thousand plus rupees five
hundred for every rupees five lakhs or part
thereof, exceeding rupee ten lakhs capital
amount, subject to a maximum of rupees
ten lakhs

Three percent on the consideration or
market value of the property whichever is
higher of the transferor limited liability
partnership located within the State of
Karnataka

41. Powers of attorney,—(as defined by
section 2(1)(P) not being a proxy,—

(a) when executed for the sole purpose of
procuring the registration of one or more
documents in relation to a single transaction
or for admitting execution of one or more
such documents

(b) when authorising one person or more to
act in a single transaction other than the
case mentioned in Clause (a)

() when authorising not more than five
persons to act jointly and severally in more
than one transaction or generally

(d) when authorising more than five but not
more than ten persons to act Jointly and

One hundred rupees

One hundred rupees

One hundred rupees

Two hundred rupees
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severally in more than one transaction or
generally;

() when given for consideration or when
coupled with interest and authorizing the
attorney to sell any immovable property;

The same duty as a Conveyance under
Article 20(1) on consideration or on market
value of the property which is the subject
matter of such power of attorney),
whichever is higher.

Provided that, the duty paid on agreement
for sale under Article 5(e) or instrument of
sale or transfer as the case may be, is
adjustable towards the duty payable on
such power of attorney under Article 41 (e),
executed between the same parties and in
respect of the same property

XXX XXX

(eb) When given to a person other than the
father, mother, wife or husb and, sons,
daughters, brothers, sisters in relation to
the executant authorising such person to
sell immoveable property situated in
Karnataka State

(ec) When given to person other than the
father, mother, wife or husband, sons,
daughters, brothers, sisters in relation to
the executant authorising such person to
sell Transferable Development Rights
relating to immovable property situated in
Karnataka State.

XXX

The same duty as a conveyance under
Article 20(1) on the market value of the
property which is the subject matter of the
power of attorney

Provided that the duty paid on
agreement for sale under Article 5(e) or
instrument of sale or transfer as the case
may be is adjustable towards the duty
payable on such power of attorney under
Article 41 (eb), executed between the same
parties and in respect of the same property

The same duty as a conveyance under
Article 20(7) on the market value of the
property which is the subject matter of
Power of Attorney

(f) When executed by a principal or client for
the sole purpose of authorizing the agent or
broker to carry out all lawful acts and deeds
relating to his / her trading operations
including sale / purchase of marketable
securities, transfer of securities towards -
stock exchange, receiving / releasing funds
and securities from / to other parties on
behalf of the principal or client.

(g) When executed by a principal or client
for the sole purpose of authorizing the
depository participant to carry out all lawful
acts and deeds relating to his/her demat
account as per the bye-laws of the
depositories / regulations governing such
operations.

Rupees fifty

rupees fifty
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(h)in any other case

N.B. The term —Registration includes every
operation incidental to registration under
the Registration Act, 1908. (Central Act 16
of 1908).

Explanation—_For the purposes of this
article more persons than one when
belonging to the same firm shall be deemed
to be one person

two hundred rupees

44. Reconveyance of

property,—

mortgaged

(a) the consideration for which the property
was mortgaged does not to the exceed Rs.
1,000.

(b) in any other case

The same duty as a conveyance (No. 20) for
a market value equal amount of such
consideration as set forth in the re-
conveyance.

One-hundred rupees

45. Release, that is to say, any ins-trument
(not being such a release as is provided for
by section 24,) whereby a person renounces
a claim upon another person or against any
specified property:

(a) where the release is not between the
family members

(b) Where the release is between the family
members

The same duty as a Conveyance under
Article No.20 on the market value of the
property or on the amount or value of claim
or part of claim renounced, as the case may
be which is the subject matter of release or
consideration for such release, whichever is
higher.

(i) If the property is situated within the
limits of Bangalore Metropolitan Regional
Development Authority or Bruhat
Bangalore Mahanagara Palike or City
Corporation Rupees five thousand,;

(ii) If the property is situated within the
limits of City or Town Municipal Council or
Town Panchayat area Rupees
three thousand;

(iii) If the property is situated within the
limits other than the limits specified in
items (i) and (ii) Rupees one
thousand;

Provided that, if the property is
situated in any of the combinations of
limits, mentioned in items (i), (ii) and (iii)
above the duty payable shall be the
maximum of the duties specified in items
(i), (ii) and (iii) above.




15

Explanation.- family in relation to a person
for the purpose of clause (b) means
husband, wife, son, daughter, father,
mother, brother, wife / children of
predeceased brother sister, husband/
children of predeceased sister wife of a
predeceased son and children of a
predeceased son or predeceased daughter.

(c)Release of mortgage rights or lien Same duty as bond (No. 12) subject a
maximum of rupees one hundred

47. Security bond or mortgage-deed,-
executed by way of security for the due
execution of an office, or to account for
money or other property received by virtue
thereof, or execution by a surety to secure
the due performance of a contract.

(@) when the amount secured does not | Fifty paise for every rupees one hundred or

exceed rupees one thousand part thereof
(b) in any other case Rupees two hundred".
EXEMPTION

Bond or other instrument, when executed,-

(a) by any person for the purpose of
guaranteeing that the local income derived
from private subscriptions to a charitable
dispensary or hospital or any other object of
public utility shall not be less than a
specified sum per mensem,

(b) under No. 3A of the rules made under
section 70 of the Bombay Irrigation Act,
1879,

() by persons taking advances under the
Karnataka Land Improvement Loan Act,
1963 (Karnataka Act 16 of 1963), the
Karnataka Agriculturists Loans Act, 1963
(Karnataka Act 17 of 1963) or by their
sureties as security for the repayment of
such advances.

(d) by officers of Government or their
sureties to secure the due execution of an
office or the due accounting for money or
other property received by virtue thereof.

51. Surrender of lease
(a) when the duty with which the lease is | The duty with which such lease is
chargeable does not exceed ed twenty-two | chargeable.

rupees and fifty paise

(b) In any other case One hundred rupees

52. Transfer.— (Whether with or without
consideration),
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(@) of debentures, being marketable
securities, whether the debenture is, liable
to duty or not

(b) of any interest secured by a bond,
mortgage-deed or policy of insurance,

(i) if the duty on such bond, mortgage-deed
or policy does not exceed twenty-two rupees
and fifty paise

(ii) in any other case

(c) of any property under section 25 of the
Administrator Generals Act, 1963

Fifty paise for every rupees one hundred or
part thereof subject to a maximum of one
thousand rupees for a. consideration equal
to the face value of the debenture

The duty with which such bond, mortgage
deed; or policy of insurance is chargeable.

One hundred rupees

One hundred rupees

54 Trust,-

Declaration of or concerning, any property
when made by any writing not being a Will.-

(i) When the Trust is made exclusively for
public religious and charitable purposes.

(i) When the Trust is made for the
management & custody of properties, for the
purpose of distributing the benefits/profits
of the property to the beneficiaries and
where there is no transfer/ disposition of
property, in any way.

(iiijWhen the trust made involves the
transfer/ disposition of property in any way;

Rupees One Thousand

Rupees One Thousand

The same duty as conveyance under Article
No. 20(1) on the amount and the market
value of the property, which is the subject
matter of such transfer / disposition.

XXX

XXX
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